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Narmada River Tribunal

*508. SHRI HITENDRA DESAI:
Will the Minister of AGRICULTURE

AND IRRIGATION be pleased .o re-

fer to- the reply given to Unstarred
Question No. 89 on the 13th June, 1977,
regaring Narmada Dam Froject and
state:

(a) how long will the proceedings of
the Narmada River Tribung) remain
pending; and

(b) will the award be binding on all
the States concerned?

‘THE MINISTER OF AGRICUL-~
TURE "AND IRRIGATION (SHRI
SURJIT SINGH BARNALA); (&)
The report of the Narmada Water
Disputes Tribunal {g likely to be avail~
sble in a year or thereabouts. =~ .

(b) Yes, Sir.



SHRI HITENDRA DERAI: This is
a very important question which re~
lates to inter-State disputes, Section 6
of the Inter-State Water Disputes Act
lays down that the decision shall be
final and binding on the pariies to the
dispute and shall be given effect to by
them. Therefore, a situation may arise
when the State or Stateg do not want
to implement the award., I would,
therefore, like to know from the hon.
Minister, whether the CGiovernment of
India will implement the award and
remove all hurdleg in the woy of im-
plementation, whether they are techni-
cal, legal or even financial, '

SHRI SURJIT SINGH BARNALA:
Section 6 of the Act provides that the
Central Government shall publish the
decision of the Tribunal in the Official
Gazette and the decisions shall be
final and binding on the parties to the
dispute and shall be given effect to by
them. In consequence of this, tihe
State Governmentg who are pariies to
the dispute have to implement the
award, ’

SHR] HITENDRA  DESALI: My
question was, if they do not want to
comply with the same, will the Go-
vernment of India see that it is
implemented? ' -

The Narmada is the largest river *

flowing westward in - Central India
which has fot been harnessed so far.
Actually negotiations wers toking place
between the varioug Chiaf Ministers
of the respective Stales and the hon.
Minister might be able to know that
soon after the Fourth Geneml Elec-
tions, actually the matter was settled
between myself as the Chiet Minister
of Gujarat and the then Chief Minister
of Madhyes Pradesh, Shrl D. P, Mishra.
Even now. when negotiations were
going' on, gome mindt issues have heen
settled. Therefiive, T would like to know
from the hon. -Minister whether he
Would ‘in the circumstances, as the
Tribunal may take moré time for the
award gnd there may be difficulties in
the tmplementation of the award, as
sure the House that he will underfake:
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(a) to arrive at an agreed solution
between the respective  States, and

(b) to permit the Government of
Gujarat to start the work of construc~
tion of the foundation so that no fur-
ther time ig wasted.

SHRT SURJIT SINGH BARNALA: A
compromise was reached in March
1975. It was agreed that the develop~
ment of the Narmada waters should no
longer be delayed in the best national
interests, The parties to the dispute,
therefore, agreed to co-operate with
the Tribunal in giving the decision at
the earliest because that wag delayed
by the concerned parties themselves.
For some time they had gune in a writ
to  the Supreme Court and a stay
ordey was obtained. Like that the
matter wase delayad. Then it was set-
tled that without prejudice to the decl-
sion of the Narmada Waters Dispute
Tribunal ang also without prejudice o
the claims of the partles, viz, the
States of Madhya Pradesh, Gujarat
Maharashtra and Rajasthan:

(1y that Gujarat may go shead with
the construction of Kanjan, Lambin. .,

SHRI M.. SATYANARAYAN RAO:
The hon Member’s question was somee
thing different.

SHRI SURJIT SINGH BARNALA:
This was the agreement.

SHRI HITENDRA DESAI: 1 would
first like to know whether the Govern~
ment of India would grant permission
To start constructon of the foundation
of the Navagam dam. That was mYy
question,

SHRT SURJIT SINGH BARNALA:
Regarding that, my submission s that
unit it is decided by the Tribunal as to
upto what beight the dam has to .go
construction cannot be. allowed to be

mmﬂ' H

Shei HITENDRA - DESALI: The

hﬂndlﬂm has nothing to dp with the
wﬁt « e . .
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SHRI SURJIT SINGH BARNALA:
No, no. Jt has got everything to do.
If the height goes upto 500 {t or there-
about, then the foundation has to be
verv broad. If it 1810 he only 300 ft,
then it can be narrow.

SHRI HITENDRA DESAI: What
objection can you have if the govern-
ment of Gujarat is prepared to do it
at its own cost?

SHRI SURJIT SINGH BARNALA:
Then they will be incurring a lot of
avoidable extra expenditure.

SHR1 M. RAM GOPAL REDDY: S§ir,
the Minister is new to the = subject.
Even when there were disputes bet-
ween Maharashtra, Karnataka, Orissa,
Madhya Pradesh and the Andhra Pra-
desh regarding the Godavari and
Krishna waters, foundationg were laid
with regard fo Nagarfuna Sagar and
also the Pochampahad projects and
construction also started. And as a
matter of fact. water was also let out.

When the previous government has
done so much fo reconcile the different
interests of the various States, why is
it that government is not in a nosition
to fackle even one single river water
dispute? I want to know the reasnn.
‘What is the difficulty in allowing the
Joundation to be raised and also to get
the work started on the dam?

SHRI SURJIT SINGH BARNALA:
I may say thaf though I am new to the
subject. I am conveérsant with the sub-
ject raised in the question.

In this case, particularly, I would
submit that the main dispute is the
height of the Navagam Dam. That
is the main dispute between the con-
fending parties, Unless that is settled,
nothing further can be allowed.
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SHRI SURJIT SINGH BARNALA:
Vargiband question does not arise out
of this question. I have mentioned
those projects which arise from this.
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These are the main 'points and rnain
features of this jam. They are 1o be
decided. It is likely to take about a
year.
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Sétting up of Nationgl Corlinission for
Houstng  Programume

*507. SHRI ANANT DAVE: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether there was a proposal
for setting up of a national commis-
sion to study various facts of housing
policy and programmes;

(b) tj 80, the stage at which the
safdd proposal is; and

(c) the salient features of the pro-
posalnndwhe“adedﬂonhnkel,to
be t!ken inmemtteﬂ ‘

M,INISTER oF wom;:s AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): - (a) Yes, Sir.

(5) It has beet deddéd not to pur-
mtﬁammﬂ-

(03] boe: not arisé,





